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though after customs clearance, and
the recovery of customs duty would
have had the effect of recovering duty
twice over, and also because this
would have acted as an inhibiting
factor on exports, it was decided by
the Government at the level of the
Minister on 19th March, 1977 that the
Company be exempted from payment
of customs duty equal to the-central
excise duty.

As the demand for customs duty
has thus been extinguished, it cannot
be said that the Company has de-
frauded the country to the extent of
Rs. 90 lakhs in foreign exchange.

(b) In their original application
dated 27th April, 1974, the two com-
panies had proposed a purchase price
of Rs. 255 lakhs for transfer of the
the assets ang liabilities of the Indian
Branch of the ILTDC as at 31st March,
1973. Subsequently, on 10th May
1975, the ITC submitted a revised ap-
plication suggesting g purchase price
of Rs. 255 lahs for transfer of the
business of ILTDC as at 31st March,
1975, taking into account the profits
of Rs, 95.55 lakhs for the years 1973-
74 and 1974-75. In their final appli-
cation dateq 31st July 19875, based on
which the Government approval was
given on 24th February, 1976, the ITC
suggested a purchase price of Rs. 257
lakhs, together with repatriation of
2/3rds of the profits of 1973-74 and
1974-75 amounting to Rs, 63 lakhs.
After considering the petworth and
profit earning capacity value of the
business, the Government approved
of g purchase price of Rs, 215 lakhs
for transfer of the business as at 31st
March 1975, together with repatriation
of the profits of 1973-74 and 1974-75
amounting to Rs, 63 lakhs. The in-
crease in the purchase price between
31st March, 1973 and 31st March 1975,
was mainly due to the fact that there
was no contingent liability in respect
of leaving/retiring gratuity as at 31st
March 1975, because of the setting up
of an approved trust fund for taking
care of this liability during 1974-75.

(¢) ITC and ILTDC had the same
foreign shareholders at that time,

‘

(d) The order for exempting the
Company from payment of the cus-
toms duty was passed by Shri Pranab
Mukherjee the then Minister of Reve-
nue and Banking on the file after the
matter was examined by the Depart-
ment concerned. Whether this was
done by him under verbal orders of
the then Prime Minister is not known.

Incentives to Private German Invest-
ment for getting up Industries in India

781. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of FIN-
ANCE AND REVENUE AND BANK-
ING be pleased to state:

(a) whether the West German
Foreign Minister had recently visited
Delhi and spoke of the need for more
incentives for the private German in-
vestment to set up industries in India;
and

(b) it so, the facts thereof?

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI
H, M. PATEL): (a) and (b). The
F. R. G. Economic Mission, which
visitedq India along with the Foreign
Minister of FRG, highlighteq the
potential for greater collaboration
between the countrieg in the industrial
field ang referred to some factors in-
hibiting private German investment
in India. The discussions were of a
broad and general nature. It has been
agreed during the discussion between
the two Foreign Ministers that an Ex-
pert Group of officials from German
Ministries anq Departments concerned
might discuss such obstacles as may
be standing in the way of enlarging
and intensifying Indo-German econo-
mic cooperation.
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